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1. Whether Reporters of local papers may be allowed to 
see the judgment ? 

2. To be referred to the eporter or not ? 

	

S. 	Whether their Lordships wish to see the fif.air copy 
of the judyment 2 

	

. 	•Vhether to be circulate• to all other Bench ? 
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Contempt Petition No. 330 of 1993 
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In 
••■■•••••• 

Original Alio. ca tion No.336 of 1992 

Allahabad this the 24th...day of November 	1995 

Hon'ble Mr. Justice B.G. Saksena, Vice Chairman 
Hon' ble Mr. S. Las Gupta, 'ember (Administrative) 

imal.so.al•••••. 

Lawarka Prasad Slo Ram Guidon, h/o 140, hajrooppur, 
Allahabad. 

APPLIGAtif. 
.10.=•••■••■••■••easuS+■■•  

By Advocate Shri K. S. Ha tho r e. 

Versus 

1. 	Raj Kumar(General Manager), Northern Railway, 
Baroda House, New Delhi. 

ILLS1-01■LENI • 

By Advocate 
••••■••••••■VM.I...... 

URD ER tax al ) 

By Hon'ble iktr. Justice B.C. Saksena, 

Learned counsel for the applicartt 

has not responded when the case was called out. 

The applicant through this Contempt Petition 

alleges that the respondent has committee 

contempt by wilful disobedience of the decision 

given by the Tribunal in its order dated 03.7.92 

in 0.A.336 of 1992. From the order—sheet, we 
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is dismissed    summarily. TheAnoti co s sued 

of Section 20 of Contempt of Court' s Act, it is 

not possible to take cognizance of the contempt 

petition at this stage. The contempt petition 

to the respondent is hereby discharged. 

initiation of the contempt proceedingsoSince 

more than 1 year has elapsed from the date 

of alleged contempt) in view of the provision 

proceedings may not be initiated against the

r. 

the respondents to show—cause as to why the 

find that notice was directed to be issued to 

contempt petition be not admitted and contempt 

contemner. This order does not amount to the 
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